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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNALI
IN
APPEAL No. 40 OF 2022(SZ)
IN THE MATTER OF: -

Kulal Munindar Narendar Goud.,

Telangapa andors. Appellant (s)

VERSUS

Union of India
Rep by its Secretary,

MoEF& CC, New Delhi and Ors. ...... Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1, MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE

MOST RESPECTFULLY SHOWETH: -

I Tarun kumar Kathula working as Director/Scientist ‘F’ in Integrated Regional
Office, Ministry of Environment, Forest & Climate Change, at Hyderabad the deponent
hereby solemnly affirms and state on oath as under: -

1. That I am duly authorized and competent to swear the present reply affidavit on
behalf of Ministry of Environment, Forest and Climate Change (hereinafter referred as
MOoEF&CC).

2. That the contents of the application, unless specifically admitted, are denied to the
extent that they are inconsistent with submissions made hereinafter.

3. That the instant reply is being filed by the Answering Respondent without prejudice
to his right to file a fuller and more detailed reply at a later stage. if so necessary.

4.That Hon'ble NGT vide order dt. 14-10-2022 had sought certain clarifications from the
Ministry:-

“i. The MoOEF&CC who issued the Environmental Clearance has to clarify as to whether
the Environmental Clearance can be granted when the appropriate approvals from the
other authorities at the state level are not obtained by the project proponent which is very
essential for the project to take-off.

ii. Whenever the project involves state level and permission of MoEF&CC, they are
expected to work in tandem with absolute coordination. When the Environmental
Clearance is given to the project proponent subject to obtaining the afzﬂvals from the
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appropriate State Government authorities, there will not be a follow up when the project
proponent causes an environmental impact.

iii. Therefore, we expect the MOEF&CC to be more cautious and verify the required
approvals from the state level authorities before they issue the Environmental Clearance.

iv. Let the MoEF&CC clarify in their reply as to how such kinds of Environmental
Clearances are granted to any project proponent “subject to condition”. Let it also explain
whether any time frame is given for the project proponent to get the approvals from the
state level authorities and submitted to them or whether the Environmental Clearance

n

granted is automatically invalidated for want of such certificates.

5. In this regard. it is respectfully submitted that as per para 8 (v) of EIA Notification
2006, Clearance from other regulatory bodies or authorities shall not be required prior to
receipt of applications for prior environmental clearance of project or activities, or
screening, or scoping or appraisal, or decision by the regulatory authority concerned, unless
any of these is sequentially dependent on such clearance either due to a requirement of law,
or for any reasons.

6. That the EC dated 3.01.2022 has been granted to M/s Jurala Organics and Agro
Industries LLP for setting up of grain-based distilleries under category B2 as per
notification no. SO 2339 (E) dated 16.06.2021. The said Notification dated 16.06.2021
prescribes that special provision in the EIA Notification, 2006-(Schedule 5 (ga), Category
B2) is made, wherein for all applications made for Grain based distilleries with Zero Liquid
Discharge producing ethanol; solely to be used for Ethanol Blended Petrol Programme of
the Government of India shall be considered under B2 Category and appraised at Central
Level by Expert Appraisal Committee (EAC) with condition that the project proponent
shall file a notarized affidavit that ethanol produced from proposed project shall be used
completely for EBP Programme, for which Standard ToR and Public Hearing is not
applicable. A true copy of the notification no. SO 2339 (E) dated 16.06.2021 is
at Annexure-R/1.

7. It is humbly submitted that the MoEF&CC vide OM dated 23.05.2019 (Annexure-
R/2) has issued guidelines for the projects intends to use the ground water at the time of
issue of the Environmental clearance, in which it is suggested to stipulate the following
conditions:

“NOC from the Central Ground Water Authority (CGWA)/ Concerned Local
authority, as the case may be, shall be obtained before start of the construction of plant
and drawing of the ground water for the project activities, State Pollution Control Board
/ Pollution Control Committees shall not issue the Consent to Operate (CTO) under Air
(Prevention and Control of Pollution) Act and Water (Prevention and Control of
Pollution) Act till the project proponent shall obtain such permission.”

8. That, on similar lines of para 7 above, the Expert Appraisal Committee (Industry -2) in
its meeting held on 13-14 December, 2021 has recommended the following specific
condition to be stipulated while granting the environmental clearance with regard to use of
surface water for meeting the water requirement for the proposed distillery:
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* Total Fresh water requirement shall not exceed 2400 KLD (@4.0 KL/KL) and
will be met from Koilasagar lift Irrigation Scheme. Prior permission shall be obtained
Jfrom the concerned regulatory authority/CGWA in this regard, and renewed from time to
time. No ground water recharge shall be permitted within the premises. Industry shall
construct a storage pond of 60 days capacity and the accumulated water to be used as fresh
water thereby reducing fresh water consumption.”

9. Itis also submitted that as the instant proposal is a distillery project. which is generally
water polluting in nature that may contaminate ground water during recharge, as an
additional safeguard the committee recommended not to allow ground water recharge
within the factory premises. However, in place of ground water recharge, it has been
recommended that Industry shall construct a rain water storage pond of 60 days capacity
to meet the fresh water requirement.

10. It is further submitted that as per the provisions of para 10(i)(b) and para (ii) EIA
Notification, 2006 consists a specific mechanism for Post Environmental Clearance
Monitoring:

“10(i)(b)In respect of Category ‘B’ projects, irrespective of its clearance by MoEF/
SEIAA, the project proponent shall prominently advertise in the newspapers indicating that
the project has been accorded environment clearance and the details of the MoEF website
where it is displayed.”

“Para 10 (ii) It shall be mandatory for the project management to submit half-yearly
compliance reports in respect of the stipulated prior environmental clearance terms and
conditions in hard and soft copies to the regulatory authority concerned, on 1st June and
Ist December of each calendar year.”

11. It is also submitted that the Part B: General Condition No. (vii) of EC has provision
that:

“The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated Environmental Clearance conditions including results of
monitored data (both in hard copies as well as by email) to the respective Regional Office
of MoEF&CC, the respective Zonal Office of CPCB and SPCB. A copy of Environmental
Clearance and six monthly compliance status report shall be posted on the website of the
company.”

As per the above provision, the Project Proponent has to submit 6 monthly
compliance report to the Ministry. The ministry shall examine such reports and if it is
noticed that the Project Proponent is not abiding the EC conditions. the Ministry will take
appropriate action.

12. It is pertinent to submit here that the Integrated Regional Office of the MoEF&CC,
Hyderabad has also made a site visit on 29.06.2022 to the project area where it was reported
that project proponent has sought water allocation from Koilasagar lift irrigation scheme
from Telangana Irrigation Department without impacting the irrigation water requirements
of agriculture. The officials from irrigation department has also visited the project site and
approvals for obtaining water from Koilasagar are in the final stage. Further, Project
Proponent has also informed that the engineering works have been initiated for the purpose
of storage of fresh water, rainwater storage and storm water storage as mentioned in O/
\
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Environmental Management Plan report, in the north side and south side of project. A true
copy of the aforesaid report is placed at Annexure-R/3.

13. It is humbly submitted that the appellant has filed the present appeal after a period of
90 days without any reasonable or bonafide ground for delay. The appellant has challenged
the Environmental Clearance dated 03.01.2022. It is a well settled principle of law that
where a case has been presented in the court beyond limitation, the applicant has to explain
the court as to what was the “sufficient cause™ which means an adequate and enough reason
which prevented him to approach the court within limitation. In case there is no sufficient
cause to prevent a litigant from approaching the court on time, condoning the delay without
any justification. would result in grave injustice to the other parties.

14. It is submitted that the relevant provisions relating to delay provided under Section
16 of the National Green Tribunal Act, 2010 reads as under:
16. “Any person aggrieved by,--

(a) an order or decision, made, on or after the commencement of the National
Green Tribunal Act, 2010, by the appellate authority under section 28 of the
Water (Prevention and Control of Pollution) Act, 1974(6 of 1974),
(b) an order passed, on or after the commencement of the National Green Tribunal
Act, 2010, by the State Government under section 29 of the Water (Prevention
and Control of Pollution) Act, 1974(6 of 1974);
(c) directions issued, on or after the commencement of the National Green
Tribunal Act, 2010, by a Board, under section 334 of the Water (Prevention
and Control of Pollution) Act, 1974(6 of 1974),
(d) an order or decision made, on or after the commencement of the National
Green Tribunal Act, 2010, by the appellate authority under section 13 of the
Water (Prevention and Control of Pollution) Cess Act, 1977(36 of 1977);
(e) an order or decision made, on or after the commencement of the National
Green Tribunal Act, 2010, by the State Government or other authority
under section 2 of the Forest (Conservation) Act, 1980(69 of 1980);
(/) an order or decision, made, on or after the commencement of the National
Green Tribunal Act, 2010, by the Appellate Authority under section 31 of the Air
(Prevention and Control of Pollution) Act, 1981(14 of 1981);
(g¢) any direction issued, on or after the commencement of the National Green
Tribunal Act, 2010, under section 5 of the Environment (Protection) Act, 1986(29
of 1986);
(h) an order made, on or after the commencement of the National Green Tribunal
Act, 2010, granting environmental clearance in the area in which any industries,
operations or processes or class of industries, operations and processes shall not
be carried out or shall be carried out subject to certain safeguards under the
Environment (Protection)Act, 1986(29 of 1986);
(i) an order made, on or after the commencement of the National Green Tribunal
Act, 2010, refusing to grant environmental clearance for carrying out any activity
or operation or process under the Environment (Protection) Act, 1986(29 of
1986),
(j) any determination of benefit sharing or order made, on or after the
commencement of the National Green Tribunal Act, 2010, by the National
Biodiversity Authority or a State Biodiversity Board under the provisions g
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the Biological Diversity Act, 2002(18 of 2003), may, within a period of thirty days
from the date on which the order or decision or direction or determination is
communicated to him, prefer an appeal to the Tribunal:

Provided that the Tribunal may, if it is satisfied that the appellant was prevented
by sufficient cause from filing the appeal within the said period, allow it to be filed under
this section within a further period.”

15. In view of the above submissions, it is most humbly prayed that this Hon ble
Tribunal may kindly be pleased to dismiss the appeal in the interest of justice. C

1
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Verified at Hyderabad on 16" this day of December, 2022 that the contents of the above

affidavit are correct to my knowledge and belief based on official records and nothing material has

been concealed therefrom. /
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T a9 ST A TRaas §aed
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FT.3M. 2339(37).—F== 1T ALHT 7 qATL0T (H2ervn) fFam, 1986 % 7w 5 & 3u-ff=w 3 ¥ @
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TR T A | gF S0 A= fil A+l § qAiaa q TSI qT FIAFATIT T HISEl
TRATSATSN AT FHFATIT 6 Fedqe a1 s SEa IR 31 TRriRenr &/ a1 3o g &
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A T A UIe FTE F TS UAATT & Scqrad & forw swertaa =i+ fAfawtr ar
AT THISAT 6 TAEaTe % oI STTeg==T Tedmeh &, o, 345 (1), arE 17 Sa<t, 2019 i stte==r
AT AT, 750 (31), A 17 e, 2020 % g @y fGawer v 3weer & @ om ad 2025 7%
US| TAATA & 20% 07 3 e &t W g T i aaqaEar & &4\ § T@d g0 39 faawer &
AT AT AT TEe &1 Aorr o 71T o 37 77 Afeg=ar gears w.ar.980 (31), ardie 02 914, 2021 F
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ST FHT LR A A2 @7 ¢ [ J1 @A sy a1 srateat areadar e Giieeswy |/
THTUEA o Taeg § T 78 6 et #§ S99 F 919 gugas A9 F g w29 % oo veHte #1
IcaTed TR ST 2T @/ TRAT ST, STed R A SUAT T AT F § AT gl § oreH aqur
TERIT Fa%g g1 AT g1 =9 "8 9¥ = B wan siw 97 fAfRtesa e = 8 B e arfasr
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ST T3 aTe ® =t g o Srar g & =0 @ F aqEw ywe i T2 qaiEeii TS F e W
AT TAATA FT START Q0T T H TIATA AT TSI FEFH & (70 A1 64T ST @1 8 AT T @iy
T 73 =7 ST
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Aviwar & FH1 afgad aaeq qatawiE, e oiT ot wEEl # &4 § T@d g0 Heald 9T,
TRATSATSA T UHT AT (AL & TIAATA (W IS H6T & g TR 0 9 & o o7 &9
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TS T Tehl AT AT SHRIEAT AT TAA(A o6 ICATEH 6 (o0 AT 6 AT &1 it “@2”
TREATSHTSA % 9 § Yogiad fhar s

Tig 78 T a2 ¥ I 77 9y Srar g & 6 SiEar =eaedr ® aqEn I8 A TS a3 iawo
TAFT F AT T ITATIGT TAATA T START T FT H AT HAFH o6 (T Tl 64T ST @1 &
IqT TAATA FT I<ATET Agl HIT ST TET & AT ST ST 39 SATEATH, FoATeh AT 9% TR 7
U & 2 TRATSHT & & H AT (AT AT &, Hl T Tl HT Tl g df T T hl

o
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AR F A | Ted IR et RIS (i). Sroft“@” % qefir oy
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SH HHT AN SUEHl &
FEr A= T st

(ii). TRAITSET T&=qTaH TH
AeFT  qIT-TT - F=A
ECIR e N ECIIERIE L
¥ IATMed TAAAT HT
STAET Ut ®q ¥ ST
Fraw % forw 3 sroem)
g & 91e ® Ff® 7g 9w
st 7 & oz fae
SATEAT  ATHT T 0l
LR RIEEC I = 1o
YT I¥ IATIRT TIATA
T ITANT QT T H & dr
FHFA % forw 7t oFar o
T2 € AT UAATA HT IcTeHA
EEIRERIES IR A |
aaHr  sruerrs, e
AT 9T TRATSAT &1 00T
g 2 gRFASEr & ' OH
AT T T 8, T 1T
TEI FX Tl & a1 qATawor
i &1 T g1 STusth

[T.5. 22-33/2019-3=0.111]
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 16th June, 2021

S.0. 2339(E).—WHEREAS, by notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.0.1533 (E), dated the 14th September, 2006 issued under sub-
section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read
with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 (hereinafter
referred to as the EIA Notification), the Central Government directed that on and from the date of its
publication, the new projects or activities or the expansion or modernization of existing projects or
activities listed in the Schedule to the EIA notification entailing capacity addition with change in process or
technology and/or product mix shall be undertaken in any part of India only after obtaining prior
environmental clearance from the Central Government or as the case may be, by the State Level
Environment Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified therein;

AND WHEREAS, for the purpose of Ethanol Blended Petrol Programme, a special dispensation
was provided for expansion of sugar manufacturing or distillery units, intended for production of Ethanol
vide notifications numbers S.O. 345(E), dated the 17th January, 2019 and S.O. 750(E), dated the 17th
February, 2020. In view of the Government’s commitment to achieve 20 percentage blending of ethanol in
petrol by the year 2025, it was decided to continue further with this dispensation and it was notified vide
notification number S.0O. 980(E) dated the 2ndMarch, 2021;

AND WHEREAS, the Central Government has noticed that the expansion projects of sugar
manufacturing units or distilleries are generally unable to comply with the requirement of obtaining
certificate from the competent authority relating to certification that the distillery is producing/shall
produce ethanol for blending with fuel in a timely manner thereby stalling the entire process. The matter
has been considered and it has been decided that the requirement of certification by competent authority
may be replaced with self-certification in form of a notorised affidavit, subject to condition that
subsequently if it is found that the ethanol, produced based on the EC granted as per this dispensation, is
not being used completely for Ethanol Blended Petrol Programme, the EC shall stand cancelled;

AND WHEREAS, to give a further boost to the Ethanol Blending Program, Grain based
distilleries, having Zero Liquid Discharge (ZLD) and setup to produce only ethanol for the purposes of
Ethanol Blending Program of the Government, and keeping in view overall environmental, social and
economic benefits in production of ethanol from such distilleries including reduction in Green House Gas
emissions in comparison to conventional fossil-fuel, less water and air pollution, potential boost to
agricultural economy and reduced dependence on imported fossil fuel by equivalent amount, the Central
Government deems it necessary to give a special dispensation as regards granting of Environmental
Clearances (EC) to such category of projects [Manufacturing of ethanol by Grain Based distilleries with
Zero Liquid Discharge, to be used for Ethanol Blended Petrol Programme of the Government], subject to
certain conditions;

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central Government, hereby
makes following further amendments in the EIA Notification, namely:-

In the said notification:-
(1) In paragraph 4 after sub-paragraph (iii), the following shall be inserted, namely:-

(iiia) Such Category ‘B’ projects, as notified by the Central Government on account of
exigencies such as pandemics, natural disasters, or to promote environmentally friendly
activities under National Programmes or Schemes or Missions, shall be considered at the
Central level as Category ‘B’ projects;

(ii) in the Schedule, against item 5(g), for the entry in column (5), the following shall be
substituted:-
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“(a)  Except for the projects falling in item 5(ga) of this Schedule;
(b) Expansion of sugar manufacturing units or distilleries for production of ethanol, having
Prior Environment Clearance (EC) for existing unit, to be used completely for Ethanol
Blended Petrol (EBP) Programme only, as per self-certification in form of an affidavit by
the Project Proponent, shall be appraised as category ‘B2’ projects.
Provided that subsequently if it is found that the ethanol, produced based on the EC
granted as per this dispensation, is not being used completely for EBP Programme, or if
ethanol is not being produced, or if the said distillery is not fulfilling the requirements
based on which the project has been appraised as category B2 project, the EC shall stand
cancelled’”;
(i)  in the Schedule, after item 5(g), the following item shall be inserted, namely:-
Project/ Activity Category with threshold limit Conditions, if any
A B
5 Manufacturing/Fabrication
“5(ga) | Grain based distilleries | Projects Projects with | Note:
producing ethanol, w?tho.ut Zero Ze'ro Liquid (i) Projects under category B
solely to be used for | Liquid Discharge shall be avpraised as B2
Ethanol Blended Petrol | Discharge PP

Programme  of  the

Government of India

Note: Grains
wheat, rice,
barley, sorghum.

include
maize,

category project and in
terms of para 4(iiia) of this
notification

(ii)Applicable  for projects
who file application for
grant of EC upto 3lst
March 2024 or till further
notification whichever is
earlier provided that any
subsequent amendment or
expansion or change in
product mix after 3lst
March 2024, shall be
considered as per the
provisions inforce at that
time.

(iii)  The project proponent
shall  file a notorised
affidavit  that  ethanol
produced from proposed
project shall be used
completely  for EBP
Programme. Provided that
subsequently if it is found
that the ethanol produced,
based on the EC granted as
per this dispensation, is not
being used completely for
EBP Programme, or if
ethanol is not being
produced, or if the said
distillery is not fulfilling
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the requirements based on
which the project has been
appraised as category B2
project, the EC shall stand
cancelled”.

[F.No. 22-33/2019-IA.1I1]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note: The principal notification was published in the Gazette of India, vide number S.O. 1533 (E), dated
the 14th September, 2006 and was last amended vide the notification number S.0.1247(E) , dated
the 18thMarch, 2021.
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F. No. 19-84/2019-IA.III

Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

sk ok ok ok ok
Indira Paryavaran Bhawan
Aliganj, Jorbagh Road
New Delhi-110 003
Dated: 23" May, 2019
Office Memorandum

Sub: Recommendations of Expert Committee on issue related to ground water in pursuant to
the direction passed by Hon’ble NGT in application no. OA No. 176/2015 - policy/
regulations for OCS areas where industry / mining / infrastructure / power plants etc
seeking Environmental Clearance and proposing to use of groundwater - Regarding.

This has reference to the decisions of the Expert Committee during its meeting held on 7%
May, 2019 on issue related to ground water in pursuant to the direction passed by Hon’ble NGT in
application no. OA No. 176/2015, the following guidelines for industry / mining / infrastructure /
power plants etc., seeking Environmental Clearance and proposing to use of groundwater has been
proposed.

It is proposed to prescribe the following ToRs pertaining to development projects seeking
environmental clearance

1. The project proponent shall carry out the assessment of impact due to the proposed project as
per the guidelines issued by the Central Ground Water Authority from time to time and submit
the same as a part of the EIA/EMP.

2. The project proponent shall conduct hydrological study for projects involving intersection of
ground water table as per the guidelines issued by the Central Ground Water Authority from
time to time and submit the same as a part of the EIA/EMP.

3. The project proponents shall explore the possibility of utilization of treated sewage water /
treated effluent form the industries located within 10 Kms, for industrial purpose, in lieu of
the ground water and the report on the same shall be submitted along with the EIA/EMP.

4. The project proponent shall explore the possibility of reduction of specific water requirement
by optimization / technology up gradation, etc. The efforts shall be delineated in the EIA/EMP

5. The project proponent shall prepare the scheme for mandatory recycle/re-use of water as
specified by the Central Ground Water Authority for different category areas seeking NoC for
ground water withdrawal and the shall submit as part of EIA/EMP report.

6. The project proponent shall make an application for NoC to the Central Ground Water
Authority (CGWA)/ Concerned Local authority, as the case may be, if applicable, the
MOoEFCC/SEAC may ensure that such application is made

Q
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" The following specific condition shall be prescribed for the projects intended to use the ground
water at the time of issue of the Environmental Clearance:

“NoC from the Central Ground Water Authority (CGWA)/ Concerned Local authority, as the case
may be, shall be obtained before drawing the ground water for the project activities, State
Pollution Control Board / Pollution Control Committees shall not issue the Consent to Operate
(CTO) under Air (Prevention and Control of Pollution) Act and Water (Prevention and Control of
Pollution) Act till the project proponent shall obtain such permission.”

Based on the studies conducted as per the proposed ToRs, the concerned Expert Apprisal committee /
State Level Expert Appraisal Committee, as the case may be, will prescribe the appropriate specific
conditions for regulation of the drawal of graound water.

This issues with the approval of the Competent Authority.

(Sharath Kum?ﬁ?> allerla)

Director /IA (Policy) Division

To

Dr. Sabita Madvi Singh
Joint Director, NRCD
sm.singh@gov.in
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Bv Sneed Post/E-mail
HRJ IR

Government of India
YR 99 SR Saary uitad= Hared ;
Ministry of Environment, Forests & Climate Change
U1 d &1 HAIcd/Integrated Regional Office 1%
Aranya Bhavan, 3rdfloor, Saifabad, Hyderabad-500004, Telangana E
E-mail; iro.hvderabad-mefce@gov.in

Jﬁ ire
£

2

E-File No. ENV/IRO-HYD/EC-11/A/2022 Dated:19.07.2022

Dr. AN Singh

Scientist ‘E’

Member Secretary

1A Division

Ministry of Environment, Forest, and Climate Change
Indira Paryavaran Bhawan, Jor Bagh

New Delhi-110 003

Sub: Irregularities in granting approvals to M/s Jurala Organic Farms and Agro Industries of
Hyderabad and praying for cancellation, enquiry - reg.

Dr A.N. Singh ji,

The undersigned is directed to refer to MoEFCC letter No. 1A-J-11013/47/2002-1A (1)
dated 13™ May 2022 on the above subject and enclose herewith the factual report on the concerns
raised by the villagers with respect to environmental clearance granted to M/s Juraia Organic
Farms and Agro Industries of Hyderabad vide MoEFCC letter No. [A-J-11011/492/2021-1A-11 (I)
dated 3rd January 2022, for kind perusal.

This issues with the approval of IGF(C), IRO, MoEF&CC, Hyderabad.

MS faithfully

\"\____\ 0\/‘/
{Tarun Kathula)
Scientist ‘F’
Email: tk.kathula@gov.in
Phone: +919873369024

Encl: As above,
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SITE VISIT REPORT CONDUCTED ON 29™ JUNE 2022 IN VIEW OF
REPRESENTATION MADE BY VILLAGERS IN GRANTING
ENVIRONMENTAL CLEARENCE TO M/S JURALA ORGANIC
FARMS AND AGRO INDUSTRIES, CHITTANUR, CHITTANUR
VILLAGE, MARIKAL MANDAL, NARAYANPET DISTRICT,
TELANGANA

The Ministry of Environment, Forest and Climate Change (MoEFCC)
vide letter No. dated T1A-J-11013/47/2022-IA-1I (I) dated 13" May 2022 has
desired the Integrated Regional Office of MoEFCC, Hyderabad to examine and
submit factual report regarding illegalities reported by villagers in granting
approvals to M/s Jurala Organic Farms and Agro Industries of Hyderabad vide
MoEFCC letter No. IA-J-11011/492/2021-1A-11 (I) dated 3" January 2022. The
key concerns raised by villagers in their representation are as below:

i.  The project proponent sought permission to alter the nature of the Manne
Vagu (a water body) by constructing check dam, infiltration wells within
the course of the stream of water body.

ii. The fact of constructing check dam and infiltration wells within the
course of the stream of Manne Vagu were not disclosed by the project
proponent while applying for environmental clearance for grains-based
distillery in 13 ha.

iii. Cumulative impacts of all industries, damage/alteration of water body
etc., and adverse impact on agriculture, wildlife was not disclosed at the
time of applying for environmental clearance by the PP.

2. In view of above, a field visit was conducted by the undersigned on 29"
June 2022 for verifying the facts at project site. The photos of the site visit are
at Annexure-I. During the site visit the undersigned has interacted with the
following persons:

i.  Dr. Mohan Rao, Managing Director, M/s Jurala Organic Farms and
Agro Industries
ii. Dr. Kiran Kumar, Director, M/s Jurala Organic Farms and Agro
Industries
iii. Mr. Devendra Reddy, MPTC Member, Chittanur Village and others
iv.  Mr. Ravindra Reddy, Chittanur Village
v.  Mr, M. Narander Goud, Chittanur Village
vi.  Mr. P. Murali, Chittanur Village and others

3. The project proponent informed that they have obtained environmental
clearance from MOoOEFCC on 3" January 2022 and obtained consent for
establishment (CEF) on 29™ January 2022 for Grain Based Distillery with

N
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capacity of 600 KLPD (1x400 KLPD and 1x200 KLPD with 15 MW Co-
generation power). The project proponent also informed that they have obtained
approval from Department of Factories on 7% February 2022, approval of
Directorate of Town and Country Planning (DTCP) on 21% February 2022 and
got initial approval of Petroleum and Explosives Safety Organization (PESO)
on 31% December 2021. It was also informed that the standard terms of
reference (TOR) and public hearing condition are exempted for the said project
as it falls under category B2 as per OM dated 16™ June 2021 and the same is
indicated in the EC granted to the project proponent.

4, As per EC the total capital cost earmarked towards environmental
pollution control measures is Rs. 54.5 crores and the recurring cost (operations
and maintenance) will be about 2.9 crores per annum. Further, as per EC
industry has proposed for allocating Rs. 8.1 crores @1.3 % towards Corporate
Environmental Responsibility.

5. Based on the field visit and as per the information provided by the project
proponent and villagers, the point wise observation against the concerns raised
by villagers is as below:

S. Ne

Concerns

Facts as per site visit

1

The project proponent sought
permission to alter the nature of
the Manne Vagu (a water body) by
constructing check dam,
infiltration wells within the course
of the stream of water body?

The fact of constructing check
dam and infiltration wells within
the course of the stream of Manne
Vagu were not disclosed by the
project proponent while applying
environmental  clearance  for
grains-based distillery in 13 ha.

The project proponent informed
that a letter was initially written
to Government of Telangana on
6"  November 2021 seeking
permission for construction of
check dam and infiltration wells
across Manne Vagu to create
temporary storage of water within
the stream course and within the
boundary of the project site in a
way to be ready with more
options for sourcing of water as
Manne Vagu is flowing at a
distance of 0.5 Km. in east
direction.

The State Environment Appraisal
Committee (SEAC), Government
of Telangana has considered the
application of project proponent
dated 6" November 2021 and the
same was discussed in the
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meetings held on 18" November
2021 and 29" November 2021
and took a decision to reject the
proposal as the proposal has to be
considered at Central
Government level. The copy of
the rejection letter of SEAC is at
Annexure -II. Accordingly, the
project proponent has applied for
EC on 4™ December 2021 and
MoEFCC has granted
environment clearance vide letter
No J-11011/49/492/2021-1A (I)
dated 3" January 2022 permitting
drawing of water from Koilasagar
life irrigation.

3 Cumulative
industries,

applying
clearance,

damage/alteration of
water body etc., and adverse
impact on agriculture, wildlife was
not disclosed at the time of

environmental

Presently only the foundation
works for proposed Grain Based
Distillery are under progress and
there are no other industries
found in the vicinity. With
respect to wildlife clearance,
there are no national park or
sanctuary or reserve forest nearby
to the project site. Further, the
project proponent has informed
that the entire land has been
converted from agricultural to
non-agricultural land and the
same was informed to MoEFCC
at the time of applying for EC.
The copy of the letters for
approximately 200 acers of
agriculture land conversion issued
in 2021 by local Tahsildar are at
Annexure IIIL.

6. The additional concerns raised by villagers during interaction at the time

of site visit are as below:

i.  The villagers are of view that Zero Liquid Discharge (ZLD) condition
would not be implemented in spirit by the project proponent even though
the condition was prescribed in the EC. The villagers also viewed that if
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ZLD is not implemented, the ground water will get polluted and will lead
to loss of agriculture productivity.

ii. Villagers are of view that water drawn from Koilasagar lift irrigation
scheme will hamper farmers from going for 2nd crop due to diversion of
water to M/s Jurala Organic Farms and Agro Industries and this may lead
to migration in search of livelihoods.

iii. Villagers are of view that CO, will be released completely into
environment and would spoil the air quality in the nearby Chittanur
Village, project will illegally discharge all the pollutants into the Manne
Vagu, project proponent illegally excavate wells in the project site thus
lead to health issues to the villagers.

iv.  Further, they are worried of food security after 20 years, if all the grains
are diverted to Grain Based Distillery.

v. Villagers informed that a Synthetic project is also linked with the existing
project and villagers are concerned that the project proponents will get
EC clearances without public hearing.

vi.  Villagers informed that spotted deer population are present in the vicinity
of the project site and are getting disturbed due to construction work and
are destroying the agriculture crops in surrounding villages.

Few villagers also felt that the project proponents have to conduct awareness
and sensitization programmes to the villagers on environment.

7.  In view of above, the project proponent informed that ZLD condition
would be implemented in spirit as it helps in the production of dried distillers’
grains with soluble (DDGS), which is used as feed to cattle, poultry and
fisheries and DDGS is very much essential for economic viability of the Grain
Based Ethanol Plants. The project proponent has also agreed to conduct
awareness and sensitization programmes to the villagers on environment in
association with CSIR-NEERI, Hyderabad Zonal Center.

8.  The project proponent has also informed that they have sought water
allocation from Koilasagar lift irrigation scheme from Telangana Irrigation
Department without impacting the irrigation water requirements of agriculture
and stated that the officials from irrigation department have visited the project
site and approvals for obtaining water from Koilasager are in the final stage.
Accordingly, the engineering works have been initiated for the purpose of
storage of fresh water, rainwater storage and storm water storage as mentioned
in the EMP report, in the north side and south side of project. The layout is at
Annexure IV. The project proponent informed that due procedure as per EIA
Notification, 2006 and thereto notification would be followed while obtaining
EC for any new project.
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9. Even though the undersigned has not witnessed any spotted deer’s during
the visit, the project proponent agreed to support wildlife conservation plan for
the conservation of spotted deer population (listed in Schedule-III of Wild Life
(Protection) Act, 1972), if any, found in the nearby vicinity of the project site, in

consultation with the State Forest Department. \ f//

(Tarun Kathula)
Director/Scientist ‘F’

[RO-Hyderabad
Telangana

Encl: As above.
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ANNEXURE I

Fiure 1 Nala of Koilasagar canal

Figure 2 Kllasagar canal
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e

Figure 3 Canal constructed for éc(:é'ssing Konla;agar with in the project premisis in south

Figure 4 Storage pond constructed for storage of w'axter with f-IDP lining
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Fig.ure 8 interaction with Chittanuru villagers and project proponents
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Figure 9 Interaction with Chittanuru villagers near temple near to project site
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Telaneana State
Government of India

Migistry of Environment Forests & Climate Change
_ A3, Industrial Estate, Sonal ]
Order No. SEIAASTS/IOE/NRPT-3/2421- Di:19.12,76%1

Subi  BEIAA, Telangana - Mfs. Jurals Organic Farm & Agre Indusirics, Sy. Nes,
293 (Pavtd, 294 (Pavt), 298 (Fart), 297 (Part), 306 (Part), 313 {Part) & 314
(Fare), Chittanwyr (Vy, Marikal {8), Narvayanpet District - Application for
Envirommental Clearanee ~ Rejecied - Reg,

Ref: Yowr BC applivation submitted online on 06.11.2021 (Proposal MNo.
SIATG/INDE2YTA18/24621) and accepled on 12,11.2021.

In the reference cited an application was received seeking Envirommentsl Clearance for
/s, Jurals Orpanic Farm & Agre Industries proposes Grain Based Digtillery under Ethanol
Blended Petrot (EBP) Prograinme.

The propusal wus examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committes {(SEAC), Telangana examined
the application in its meeting held on 18.11.202F and observed the following:-

The representaiive of e project proponent Dy, Kivan Kumar and Svi G V. Reddy of M. Tewm

Labs & Consultants, Hyderabad attended before the SEAC

The propoment proposed Grein Bosed Distillery under Ethanol Blended Petrol (EBP)

FProgramme and submitted application to the SEAC seeling EC under B2 Category.

The SEAC noted that the MoEFECOC, Gof issued latest Amendment o FI4 Novification, 2006
vide SCL2339 (B, di. 16.06.202F wari Distillavies wnder Ethanol Blended Petrol (ERP)
Prograimme. A3 per the provisions laid under S.0.2339 (E), dr. 16.06.2021 the projects of Grain
Based Distillaries for production of Ethanel Solely 1o be used for Ethanol Blended Petrol (EBP)
Programme of the Gol, under B2 Caregory project and in rerms of para 4 (itle) of the FIA
Notification. It is noted that though the proposed project is n B2 caregory project, the proposal
has fo be considered at the Cential Level Hence, the project cannot be processed at the State
Level. The proponent was informed to approach MoEF&CC, Gol jor obiaining EC to the

profject.

In view of the above and after detailed discussions, the SEAC recommended to renim the

application,

The issue was placed before the State Lovel Envivonment mpaci Assessiment Authority (SEIAA),
Telapgana in Hs meeting held on 29112021 and the Autheority observed as follows:-

The SEIAA discussed the recommenduiions of SEAC in detail and decided 1o reject the proposal
as it Iy Distiffevios under Evhowal Blended Petrol (EBP) Programme, the proposal has to be

considered ai the Central Level.

Page 1 0f2
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In view of the above, your EC Application is herewith rejected.

No production activity shall be carried out without obtaining EC as per the provisions laid under
BIA Notification, 2006 and its amendments thereof.

Yours faith{ully,
Sd/-
MEMBER SECRETARY,
SEIAA, TS
To,
Pr. D, Mohan Rao, Director,
Ms. Jurala Organic ¥arm & Agro Industries,
5" Bloor, Dwaraka Heights,
Jubliee Enclave, Madhapur,
Hyderabad ~ 500 081
Ph no: +91 92463 50082
Email: drkirankumar@jurala.in

Copy to:
1.  Prof Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind information.
2. The Member Secretary, TSPCB for kind information,
3.  The EE, RO: HYD, TSPCB for information,
4, ThelRO, MoBF&CC, GOI, Hyderabad for kind information.
5. The Secretary, MoEF&CC, GOIL, New Delhi for kind information,

HT.C.F.B.ON

( ;%‘}JOINT CHIEF ENVIRONMENTAL ENGINEER

Page 2 of 2



Governriént of Tetangana
Tahsildar & Jt. Sub Registrati®fice, Marikal

NALA Order -

Proceedings of the Competent Authority & Tahsildar Marikal Man"déi Natayanpet Distrlct

Pregent: 5 SREEDHAR Dated: 15/11/2021
Proedgs. No. 2101011714

Sub:, NALA Grder

Ref:.

Order:

Sri wroro o0k 98y vod off wetld obd abd b Represented By SRINIVAS REDDY GURRAM Rio Chittanur, Marikal,
Narayanpet has applied for conversion of agriculture fand situated in Sy.No 300/ extent 5.0000 of Chittanur Village,
Marikal Mandal, Narayanpet District for the purpose of MNon- Agricullure. The Tequest of the applicant is found to be
consisten] with the provisions of the Act.

Hence, the permission is hereby arcorded for conversion of the Agricultural Land into Non-Agricullural purpose on the
following tetms and conditions:

1. The parmission is issued on the reqtiest of the applicant and he is solely responsible for the contents made in the

application;

2. The proposed land transfer is not in contravention of the folfowing Laws:

a. The Telangana Land Reforms {Celling on Agricultural Holdings) Act, 1973
b. The Telangana Scheduled Area Land Transfer Regutation, 1959
¢. The Telangana Assigned Lands (Prohibition of Transfers Act), 1977

3. The grant of permission can not be construed that the contents of the application are ratified or confirmed by the

authorities under the Act.

4. The permission confirms that the conversion fee has been paid under the Act in respect of above Agricultural lands
for the limited purpose of conversion into Non-Agricultural purpose.

. It does not confer any right, title or ownership to the applicant over the above Agriculiural Lands,

. This permission does not preclude or restrict any authority or authotities or any person or persens or any individual or
individuals Or others, collectively of severally; for initiating any action or proceedings under any law for the tirme being
in force,

. The conversion tee paid will not be returned or adjusted olherwise under any circumstances,’

8. The authorities are net responsible for any incidental or consequential actions or any loss ocourred to any body or

caused otherwise dus to or arising out of such permission granted on any false declaration, ¢laim or deposition mads
by the applicant. .
8. The authorilies reserve the right to cancef the permission if it is found that the permission 1s\pbtaiﬂed by fraud,

misrepresentation or by mistake of fact. f@\/

Tahsildar & Jt. S%‘Jb 5] Hfige;:Marikal

onin

=l

FEn

To

Sri wrove wgrel By 0ok offf 2ol cud @i
Represented By SRINIVAS REDDY GURRAM

Schedute
Sl.No.| Vilage Mandal & District | Sy.No. Tota] extant (Sy.No. Extent for which permission Remarks 5
wise) granted. }
1 Narayanpet 300/ 5.0000 5.0000
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Government of Telangana

£

Tahsildar & Jt. Sub Registrar Office, Mar
ISR s . s

bl
B

Type of iransaction : NALA %
: FPB No. T01180131013 %
District Marayanpet Mandal hdarikal 3
Village Chittanur Khats No. 80348 _

! PPBNp, TO1190131013
H N : : H
r B 5 BB o ot o - i
; Nama grore SO0y 00l o ol WEME Gy Ermy societyTrust No,  AAY-5004
13-1951, Kislapur-Road, medchal, Medchat,
Address Medchal, Medchal-Mathajigid, Pincode - l
B01401. Mobile Na - 9151474449 ]

PPB of Paitadar before Transaciian PPB of Pattadsr after Transaction

Tahsildar &

Pace 1 of 2
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'”Gb\?.em\
Tahsildar &_'{_dt. &

Proceedings of the Competent Authority & Tahsilda;"Marikgl_pﬂéﬁtié_lﬁarayanpet District

Present: 5 SREEBHAR Dated: 15/11/2021

Proedgs. No. 2101011768
Suh:. NALA Order
Ref:.

Qrder:

St amore w0l SBy 0ol o Goddh @b s b Represented By SRINIVAS REDDY GURRAM R/o Chittanur, Marikal,
Narayanpet has applled for conversion of agriculiure land situated In Sy.No 300/es extent 5.0000 of Chittanur Vilage,
Marikal Mandal, MNarayanpet District for the purpose of Non- Agricullure. The reqguest of the applicant is found fo be
congistent with the provisions of the Act.

Hence, the permissioh is hereby accorded for conversion of the Agricultural Land into Non-Agriculiural purpose on the
following terms and conditions:

To

Sti arore e3R8 8 ) 6ok esf 20635 b oS H

. The permission is issued on the request of the applicant and he is solely responsible for the contents made in the

anplication;

. Tha proposed land transfer is riot in contravention of the following Laws:

a. The Telangana Land Reforms {Ceiling on Agriculturai Holdings) Act, 1973
b. The Telangana Scheduled Area Land Transfer Regulation, 1958
¢. The Telangana Assigned Lands (Prohibition of Transfars Act), 1977

. The grant of permission can not be constried that the conients of the application are ratified or confirmed by the

authorities under the Act.

. The permission confirms that the conversion tee has been paid under the Act in respeat of above Agricultural lands

for the limited purpose of conversion into Non-Agrticultural purpose.

. Il does not confer any righi, title or ownership 1o the applicant ovet the above Agricultural Lands,
. This permission does not preclude or restrict any authority or authorities or any person or persons er any individuat or

individuals Or others, collectively of severally; for initiating any action or proceedings under any law for the time being
in force.

. The conversion fee paid will not be returned or adjusted otherwise under any circumstances;;
. The authorities are not responsible for any incidental or consequential actions or any loss oscurred to any body or

caused otherwise due to ot arising out of such permission granted on any false declaration, claim or deposition made
by the applicant.

. The authorities reserve the right to cancel the permission if it is found that the permlssm i btamed by fraud,

misrepresentation or by mistake of fact.

Represented By SRINIVAS REDDY GURRAM

Schedisle
SLNo.| Village Mandal & District | Sy.No. Fotal extent {Sy.No. Extent for which permission Remarks
wise) granted.
............................. .(; hlttanurMankal . S RO
1 Narayanpet J00/es 5.0000 5.0000




FPB Nao.
District

Villaga

Type of transaction : NALA
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Gove nment of Telangana
Tahsildar & Jt. 'Sub Registrar Office, Marikal
) og .

701190131013 ﬁ
Narayanpst Mandal Marikal :
Chittanur K_hala No, B0348

Name

Address

PP8 Ho.

o
TO1193131013
Aarrmg, e, - o At o g ) .
ge e gy cob ot actgh AE S oy gy Soplety/Trust No.  AAY-5004

13-195/1, Kistapur Road; medchal, Medchal,
tdedchal, Medchal-Malka)lgir. Pingeds -
501401, Mobile No - 9151474449

{ PPB.of Pailadar before Transaction

T 2651 10400 Tsoen
e 26852 Vo400 Faokfoo 2 265:2
Y 27504 1.0800 Faoios | 3 27504
{4 R76ra2 11400 Froten P P76/alIE
s 2767/ 11400 Sufien 5 276/a/2
6 sowe | 5.6000 Troffen 8 300/
7 00 5,0000 SooRon 7 300/
5T a0 7.0400 s B “g22/ein
5 S22tz 5.0000 e J

RPage 1 of 2
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ég\iémm:ew
Tahslidar & Jt. Sub Regi

e

Proceedings of the Competent Authority & Tahsilda Marﬁ(‘éf‘l"&-‘!_ idal'Narayanpet District

Present: 5 SREEDHAR Dated: 15 1/2021
Proedgs.No. 2101011838

Sub:, NALA Order

Ret:.

Order:

Sri erore egzol 8y wob efft oty S obS b Reprasented By SRINIVAS REDDY GURRAM R/o Chittanur, Marikal,
Narayanpet has applied for converSion of agriculture land situated iy Sy.No 322/w/2 extent 5.0000 of Chittanur Village,
Marikal Mandal, Narayanpst District for the purpose of Non- Agriculture, The request of the applicant is tound o be
consistent with the provisions of the Act.

Hence, the permission is hereby accorded for conversion of the Agricultural Land into Mon-Agriculiural purpose on the
following terms and conditions:

1. The permission is issued on the request of the applicant and he is soisly respansibie for the contents made in the
application;

2. The proposed land transfer is not in contravention of the following Laws:

a. The Telangana Land Reforms {Ceiling on Agricultural Holdings) Act, 1973
b. The Telangana Scheduled Area Land Transfer Regulation, 1959
c. The Telangana Assigned Lands {Prohibition of Transters Act), 1977

3. The grant of permission can not be construsd that the contents of the application are ratified or confirmed by the
authorities under the Act,

4. The permission confirms that the conversion fee has been paid under the Act in respect of above Agricuitural lands
for the limited purpose of conversion into Non-Agricultural purpess.

5. it doss nol conter any right, title or ownership to the applicant over the above Agricultural Lands.,

6. This permission does not preclude or restrict any authority or authorities or any person or persens o any individual or
individuals Or others, collectively of severally; for inltiating any action or proceedings under any law for the time being
in force,

7. The conversion fee paid will not be returned or adjusted ctherwise under any circumstances:;

8. The authorities are not responsible for any incidental or consequential actions or any loss ocourred to any body or
caused otherwise due {o or arising out of such permission granted on any false declaration, claim or deposition mads
by the applicant,

8. The authoriies reserve the right to cancel the permission i it is found that the permissios
misrepresentation or by mistake of fact.

optained by fraud,

gMarlkal
DAL

. bis:

SH erore endl b)) ok eofff aoshh ol dd D i
Represented By SRINIVAS REDDY GURRAM
Schedule
SLNo.| Village Mandal & District | Sy.No. Total extent {Sy.No. Extent for which permission Remarks
wise) granted.
1 Chitanur , Markat & = 1555 5.0000 5.0000

Narayanpet
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Type of transaction : BALA

PPB No. TO1180131013
District Marayanpel
Village Chittanur

harikal
60343

Mandal
Khata No,

PPB No. T01190131013 ]

H = T, ¥, . %

¢ Name Mmu “wg)g %5@ wod &W mmﬁ“} 0305 cmé Cle FIrmf Socletyﬂ‘ rust Mo,  AAY-5004 i

: 1

$3.1951, Kistapur Road, medghal, Medéhal,

. Address Medchal, Medchal-Malkajlgir, Pincode - i
501401, tachite No - 9151474449

3 ) B

PPB of Pattadar before Transaciion

PPB of Pattadar aller Transaclion

Ty 265/1 1.0400 PR i 265/ 1.0400 FeoRe
T 26672 1,0400 oo z | oase 1.0400 R
3 £75i4 1.0B00 &Rt ] 2?514 Lbaon fmﬁ“w._
T 9764112 11400 o 4| eveniz 1.1400 .

5 2760212 140 ot 5 276012 1,1400 [ERN

s T 300%0 5.0000 Eoffen 6 3007 5.0000 st
a1 7.0400 - 7 300/= 0400 o See

}' 3222 "5.0000 Tiofon ' R )
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G:c':w_é pment
Fahsildar & Jt.

Proceedings of the Competent Authorlty & Tahsildar M&fil_{_@j‘ﬂﬁn Harayanpet District

Present: S SREEDHAR Pated: 15/11/2021
Proedgs. No. 2101011900

Sub:. NALA Crder

Ref:.

Ordet:

8ri amoro el by woll off uoudd dod dbd & Represented By SRINIVAS REDDY GURRAM R/o Chittanwr, Marikal,
Narayanpet has apphed for convefgion of agriculture fand sifuated in Sy.No 275/4 extent 1.0800 of Chiltanur Village,
Marikal Mandal, Narayanpet Distrct for the purpose of Non- Agriculture. The requesl of the applicant is found to be
consistent with the provisions of the Act.

Hance, the permission is hereby accorded for conversion of the Agricultural Land into Non-Agriculiural purpese on the
following lerms and conditions:

1. The permission is issued on the request of the applicant and he is solely responsibie for the contenls made in the
application;

2. The proposed land transter is not in contravention of the following Laws:

a. The Telangana Land Reforms (Ceiling on Agriculiural Holdings) Act, 1973
b. The Telangana Scheduied Area Land Transfer Regulation, 1959
¢. The Telangana Assigned Lands (Prohibition of Transiers Act), 1677

3. The grant of parmission can not be construed that the contents of the application are ratified or confirmed by the
authorilies under the Act.

4. The permission confirms thal the conversion fee has been paid under the Act in respect of above Agrisuilural lands

for the limited purpose of conversion into Non-Agricultural purpose.

. it does not conter any right, title or ownership to the applicant over the above Agricultural Lands.

. This permission does not preclude or restrict any authorily or authorities or any person or persons or any individual or
individuals Or others, collectively of severally; for initiating any action or preceedings under any law for the time being
in farce.

7. The conversion fee paid will not be returned or adjusted otherwise under any circumstances;;

8. The authorities are not responsible for any incldental or consequential actions or any loss occurred to any body or
caused alherwise due to or arising out of such permission granted on any false declaration, claim or deposition made
by the applicant.

8. The authorities reserve the rght te cancel the permission if it is found that the permissio
misrepresentation or by mistake of fact.

obtained by fraud,

Tahsildar & Jt. Uiy R rarOif:‘qe),,Marikal
To ' )

Sri wrre wgds 98y wol offf 20thh S B S
Represented By SEINIVAS REDD‘? GURRAM

Schedule
SlNo.| Village Mandal & District | Sy.No. Total extent {Sy.No. Extent for which permission Remarks
wise) granted.
wwww .| Chittanur , Marikal & | ' |
1 Narayanpet 276/4 1.0800 1.0800 |
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mment of Telangana
Tahsildar & Jt..Sub Registrar Office, Marikal

Type of transaclion : NALA

PPB No. . TO1180131013

District Marayanpel . Mandal © Marikal
Yillage Chiltanur Khala No. 80348

PPB No. TorsMIIE - . e . o
Name Y oo wtgdf Sy eolt o wotph o b CIN/ Firm? Soclety/Trust No.  AAY-5004 :
- 1341951, Kistapur Road, medchal, Medchal, :
. Address Medchal, Madchal-Malkajigis, Pingoda -
501401, Mobils No - 9161474449 '
i PPB of Pattadar betore Transaction : FPB of Pattadar afler Transaction . i
L . . M
2z 265/ 1.0400 T 2 65/2 1.0400
3 2754 1.0800 Esfion 3 2w |
R 1.1400 Frofen. 4 276/
0 s 276/ 1.1400 I swmomes s | 3006
L6 3006 6.0000 o 8 300/a
ity 300/ 7.0400 - e '

Page 1 of 2
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Government'
Tahsildar &Jt. Sub Regls rar Ofiice Marikai

NALA Oder.

Proceedings of the Competent Authotlty & Tahsildar Marikal Mandal Narayanpet Bistrict

Present: S SREEDHAR Dated: 15/11/2021
Proedgs. No. 2101011979

Sub:, NALA Order

Ref:.

Ordey:

Sri erore @U‘«)g By y wol it 'acd,?a.% b5 dod B Represented By SRINIVAS REDDY GURRAM R/a Chittanur, Marikal,
Narayanpet as applied for conversion of agriculturs land situated in Sy.No 300/, 276/2/2, 276/a/1/2, 265/2, 265/1 extent
12.0000 of Chittanur Village, Marikal Mandal, Narayanpet District for the purpose of Non- Agriculiure. The request of the
applicant is found lo be consistent with the provisions of the Act.

Hence, the permission is hersby accorded for conversion of the Agricultural Land into Non-Agricultural purpose on the
following terms and conditions:

1. The permission is issued on the requast of the applicant and he is solely responsible for the contents made in the

application;

2. The proposed land transter is not ts contravention of the following Laws:

a. The Telangana Land Reforms {Ceiling on Agricultural Holdings) Act, 1573
b. The Telangana Scheduled Area Land Transfer Regulation, 1959
¢. The Telangana Assigned Lands {Prohibition of Transfers Act), 1977

3. The grant of permission can not be consirued that the contents of the application are ratified or confirmed by the

authorities under the Act.

4. The permission confinns that the conversion fee has hean paid under the Act in respect of above Agricuitural lands

for the limited purpose of conversion into Non-Agricuitural purpose,

5. It does not conter any right, fitle or ownership o the applicant over the above Agricultural Lands.

6. This permission does rot preclude or restrict any authority or authorilies or any persen or persons or any individual or

individuals Or cthers, collectively of severally; for initiating any action or proceedings under any law for the time being

in force.

The conversion fee paid will not be returned or adjusted otherwise under any circumstances;;

. The authorities are nol responsible for any incidental or consequential actions or any foss occurred to any hody or
caused otherwise due to or arising out of such permission granted on any false declaration, claim or deposition mage
by the applicant.

8. The authorities reserve the right to cance! the permission if it is found that the psrmission

misrepresentation or by mistake of fact.

S

tained by fraud,

Tahsildar & Jt. Sub Registfar Qtflce, Marikal
Y
To

St 2o es0RS 38y 008 eofis 'acdﬂ o0 abd abd b Represented
By SRINWAS REGDY GURRAM e

Schedule
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vazém_n%‘e_z:nt'-_ f Telangana
Tahsildar & Jt. Stib Registrar Office, Marikal

; Type of transaction : NALA

. PPBNo. T61190131013

District Marayanpet Manda} Mavikal

Village Chitlanur Khata Ko, 60348

1 360/ . 7.0400

. . e . oo s .1‘14.00

' 3 Tz _ 11400 :

4 ' 2652 1,0400 ;

5 ' 2651 T————————— "4 o400 ;
g

; : . !
. PPB No. TOHI9013I018 _ :
{ et B s 0k SR TorSh : o ]
* Name - ;’ T SRS 30 wof OF 205 dhd CIN/ Firm Soclety/Trusi No. -~ AAY-5004 ;
: 13-195/1, Kistapur Road, medchal, Medehal, ' f
Address iMedchal, Medchal-hMalkajigini, Pincode - - i
501401, Mobile Ng - 8151474449 :

PPB of Patiadar before Transaction PPB of Pattadar afler Transaction

-
do 265/1 - 1.0400 8t
2 2e5/2 | 10400 SRofen
- 2760172 | 1.1400 Fole
e e 11400 Saes
s T some 50000 | Fae
_ 3007 7.0400 ; - PR

FPange 1 of 2
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Governmand of Telangans
Taheildar & 4 Sub Regletrar Offfae, Marika!

NALA Order

froceedings of the Compotent Authorily & Tahsildsr Barikal Mandal Navayanpet Disiviet

Pregent: CURBA NAGALAXR Dateds ZHOR20N
Proedas, Mo, 2100077282

Sub:, MALA Chior

Refr,

Order:

e i Chittanur, fMarkal, Marayaopl
spnlind faf convorsion of agr i,{.;liuze mm; 5 M, 20Ol 2000, 204/s, 293s,
Adiie, B0, 290w, 280071, 2V ox dandal, Marayanps! District tor
ose of Non- Agrisuiiure, The recuest of ihe applicant is fnuaui te: Lw Mfm&‘.t(’m with thee prosisions of the Acl,

Gri -'Gm'mtf'de% ol sl pdd

seel for conversion of e Agdouiturat Land o Mor-Agiioudfual oansa on ihs

: ek ghar i E'wm%‘y aes
todowisig o sed eoned

e dor the gonlends tosdie o sha

i Thn ;"mfim sherr B ingtied o0 i reguest of the applicant and ho s soedy i

J‘i!"(

12 not in contravertion of Be felowing L
o <-J,w13£raa L“f*z)‘ Foforms (Cailing on Agricuiturs) Holdia
¢ Tidangena Schecilod Ares and T
Agsighied Lands [Probiiit
vasicn can not ba consinuen thal fhe contants «
rihe Aot

o1 sértfhns that g € CORVETS N ETE
H“'If‘u RUMDSE B convi
mln.. any gy,
5 ner

by thin

al lnivis

: 3 : O

¢r ownemship o e annd ouar e above AQnealirg La
lc‘ﬂ c* wm RO 0 GO DEIENN 0F DU k
v action or o oeeading on under oy lav w1

individezats Or oo, ¢ fime being
in lorce.

7. The cormorsion foc paid will nol ba returnsd or adiusted elbierwise undes any circumslances)

5 The autherilics are nos respensibie for any incidental or consequantal aclions or any loss ocewrred to ary Dody or

caussd ntherwise dus b or afsing out of sueh pormigsion granted on any false dectarabon, cldm or dop:}smon made
by the applicant.
9. Ti'tP authoriies res
sregnnialion or by reisiake of {act.

2 the right o cancel the permission if 4 is found that the permizsion s obiainad by frand,

é@(‘s@%@%

Tuhsildar & M, Bub Registrar Office, fartlal

Te
OE rendsisd Wfﬁ @
Schedule

G paneraad fom hipswdharanlielangana,govdn on - 200027
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: ot i (e Agr
Villoge Mavdai & District | Sy.o, | |01 exient (Gy.No.
* ; wisg)
5.0000

Ohittanur . b

Chittar | M

v EEbent for widel Do
: grantsd.

BREEEN

12704

110000

Famarks |

:
S
!

i

i

H

i

250 360 S 1800

i‘iéii’_ﬁﬁ}"&?‘lj}fﬁi 44 41800 (_ 1809

3 Chittan , Martal & 291/ 11000 1.1000
PR R0

8 Haniy, Mdariial & ! Py 50200 40800

Marayanpat

-IEr
Maravanpol 94/

E.0303

Cretmnur | Marikal & P
N o E

Chttleanntar | Manthad &

Goeneralod on: 250012021 06.20:43 ™M

EREEHN

St

Bags 2ot 2
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PROGUESDYNGE OF THE QL

PRESENT BMYT SVARMEEN BASHA, sa agis
R%?%fﬁa‘ﬁ DEVISIORAL i}?HGLR
HARAYANPEY

'?z\«"%,. CONVERSION
----- Sy Nos, Z82/E ext
g, ,-_%;’c_ axi.2-249, 010 e
B /J}gﬂf-\ ﬁ’.

Sl

Marva Mandal -
: 13, 295/A32
2k {:‘};\.‘{X
'?_, 28174
Loexb, B27als,
TifA oxt. ? Ja;,

.i.--Sagis,.
s, 31444
[7ifext. 4-29¢G
S |"}ry' Land - Conversion Agriculture land to
- Conversion Orders issued - Regarding,

i?;\()fi,i AS/20N daledr U2.07,2013.

o

1EB/H) Q‘:{f 0- 1;{:1‘“, 2&’3 ‘e Sgvs, 288,!1: extant, w?;’af

Tresan e 10gts, 31774 ext. L-i8als, 30178 extent. 7-00, aﬁ/f\

tOT et 297F extert, 4-10gts, 304/A4
SRR VRS- .1

eqe;
A }' q I:!I:}AN L/&I

A3 d\\‘w_u_yu o
°°¥*°’i’«5’35m@9 -

2y

.égﬁ‘w{?ﬁ;?’ G Py IR
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a2
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278/
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¢ tha night to cancel the permission if it is found
by fraud, misrepieseniation or by mistake of fact,

24.G7.2013 towards conversion

we ot responsiBle for any incidental or consequantial ackions or
mad othemwise due to or arising out of such
feclaration, daim or deposi

0N miade by the

that the

o has romittad an amount of Rg 8,449,240/« vide ST Marayvanpert
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fee under non-agricidiure
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Government of Telangana
Tahsildar & Jt. Sub Registrar Otfice, Marikal

NALA Crder

Proceedings of the Competent Authority & Tahsitdar Marikat Mandal Narayanpet District

Present: GUBBA NAGALAXMI ' Dated:; 20/02:2021
Proedgs. No. 2100177324

Sub:. NALA Order

Ref:.

Ordex:

Sti arongsd Aol 065 3FS 0008 PP B0 ronited myef pad 36 8088 roper Rip Chittanur, Marikal, Narayanpe!
has applied fer conversion of agriculiure land situated in Sy.No 310/, 310/, 309/3, 30301, 3087c/2, 308/, 3074,
308/es, 30602, 305¢0e, 305/m, 305/es, 305/, 304/Ge, 304/m, 301a, 290/2, 29962, 2987w extent 87,1900 of Chiltanyr

Village, Marikal Mandal. Narayanpet District for the purpose of Non- Agricutture. The request of the applicant is found ta be
consistent with the provisions of the Act.

Hence, the permission is hereby accorded for conversion of the Agricultural Land inlo Non-Agricultural purpose on the
follawing terms and conditions:

. The permission is issued on the request of the applicant and he is solely responsible for the conterts made in Lhe

application;

2. The proposed fand tfransfer is not in contravention of the following Laws:

a. The Telangana Land Reforms {Cefling an Agricultural Holdings} Act, 1973
b. The Telangana Scheduled Area Land Transfer Hegulation, 1959
¢. The Telangana Assigned Lands (Prohibition of Transfers Acl), 1877

3. The grant of permission can not be construed that the contents of the application are rafified or confirmed by the
autharitios under the Act.

4. The permission confirms that the conversion fee has been pald under the Act in respect of above Agricuitural lands
for the limited purpose of conversion into Non-Agriculiural purpose.

5. It does not confer any right, litle or owrership to the applicant over the above Agricuitural Lands.

6. This permission does not practude or restrict any awtherity or autheriliss or any person of persons or any individual or
individuals Or others, collectively of severally; for initiating any action or proceedings under any law for the lime being
i force.

7. The conversion fee paid will not be relurned or adjusted otherwise under any circumnstances:;

8. The authorilies are not responsible for any incidental or consequsntial agtions or any loss occurred 10 any bady or
caused otherwise due 10 or arising out of such permission granted on any lalse declaration, elairm or deposition made
by the applicant. . ]

9. The acthorities reserve the rght to cancel *he permission if it is found that tha permiseion is obtained by fraud,

misreprasentalion or by mistake of fact.
& pagts o,

Tahsiidar & M. Sub Registrar Office, Marikal
To )
BH  arongied dvol bb I0 SWBEL g
Schedule

This NALA Order is generated from hitps:Adharani.telangana.govin on © 20/02/2021 11:12 AM Page L af 2



5iNo.

1

Village Mandal & District

Cauttanir | Mankal &
Narayanpe!

Chittanur , Mankal &
MNarayanget
Chittanar . Mankat &
Mirayangne

Chiflainur . Mankal &
Marayanpet

nr, Mankal &
Narayanbed

Chublarr , sdankal &

Marayanpei

Cluttanur | Mankal & 20570, | <.0800

Murayanpel

Chittanur , Markal &

tarayanpel

Chiftanur , Marikal &

Narayanpet

Narayanpel

Chittanur , Marikal &

Narayanpot

Cluttanur | Mankal &
Narayanpot

Chittanur . Marikal &

MNarayanpel

Chittanur | Marikal &
Narayanpe!

Chittanw |, fMarikal &

Narayanpe!

Chittanur . Marnkal &
Narayanpaot

Narayanpet

Chittanur . Marikal &

Narayanpet

Chittanur , Marikal &
Narayanpe!

52

Total extent {(Sy.No.
wise)

Pozage 19,2000

304 4.0300

Chittanur , Mankal &

03 ¢R20

PUGiend {800

13406

304iss 2.0800

357 2100

308 41000

Hhig. 3.2800

3064 5. 2440

| 306 5.2400

L 3070 a.1700

2000

308701 |

1602000

309 B.o900

4. 2000

304, 1
30§ B.0000

s | 1.2600

Extenl for which permission

granied.

(520

DOR00

i+ 3800

L4

4.03(1

2.0900

50800

{ 2100

4.1000

3.2800

5.2400

5.2408

9.1700

21700

:0.0200

8096

42000

8.0000

{2800

This MALA Order s generated from hitps Fdharapstelangana,.gowvin on - 20/02/2021 11:12 AM
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Government of Telangana
Tahsildar & Jt. Sub Registrar Office, Marikal

Type of transaction : MALA

PPB No. T 120130870
Dislrlet Mawayy anpal Mandat Marial

village Chitlanu Khala No. a7y

18.2800

0=

Adim

. 3 DSM 5.0800

30841

308,

10.0200

1343 Jndiel 80800

17 30943 4.2000

1B : i 4.0000

16 : 31074 1.2800

PPEB Mo, TO11901 30870 [
Nameg arongott saaf ned 530 il prw Aadhaar Numbar XUKEXRRNZE1H i

Address oo 8, gk b, wosd, adord: Falbet's / Husband's Name aroutiodd amod 968 pIb 0asl g i

S OO POV

PPE of Palladar before Fransaciion

e

{

1 1558512 0.0100 | 155412
R PR e e - ]' [P— ——

278 6.0000 Faofien { 2 5 Rl8ie €.0000
i
f
]

ke

2B%f 1.2700

| 3 1 et 1.2700

Page 1 of 6
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20800
12160

4,100
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AN

fveiiy)
£.1360
20600

18.2900

1.0600 :

034800
10.39 O.IJ .
1.0 04)

10300

2.0190G0

3a 3091

; INiee

I

Page 5 of 6
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DAt

# 00w !

14.3600
v .
: 12500

52400

52400 BRTIE

2 H0

1002040

1.2800

10.0300

5.2200

10.24900

32500

91700
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4,2000

#0060

18.2800

1) 1800

£
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deontey JEego
é.ﬁl‘f}“f:‘s%"ﬁ & oo 95 BRyb oA, Marikal
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Government of Telangana
Tahsildar & Ji. Sub Registrar , Marikal , Narayanpet

- PP No. | T01190130870
Aachaar Numbcer rhrsr 218

- Name Froodss amod 065 235 Q2088 Jrrer
. Relation Name Sronde Aol 085 2365 dabl rrr
: Docial Staius BdS

Address DR, 2BES, TUAEs D5, ol b

- . - g " ; - s -

i 3
* Type of Transaction : NAL

A

District: Narayanpet Mandal: Marikal  Vitlage: Chittanur Khata No,: 977

AR,

18.2900,
0.0800,
0.3800.
1.0400,
4.0300,
2.0900,
18.2900 . 0.0800, 1.3800, 5.0800,
208/es, 289/ea/2, 29972, 301/, 1.04090, 4.0300, 2.0900, 1.2100.
304/, 3047 &4, I057m, 305/, $.0800, ¥.2100, 4.1000, 4.1000,
305/a. 305/8s, 306/e, 306/es, 307/, 13.2800, 5.2400, 5.2400, 3.2800,
308/, 308/e/2, 3087w, 30944, 3.1708, 2.1700, 10.0200, B.2400.
310/e, 310/& 8.0900, 42000, 8.0000, 5 2400,
12800 91700, |
21700,
10.0200,
8.0900,
_: 4 2000,
£.0000,
1.2800

Totai| 97.1900

B0ies Aol 065 23S
088 rorar

Charge Type
NALA Charges
. Total

Arnount m INA
233846.00
233846.00/-

Payment of Rs. 233846.00/- is made through e-challan No - NPM2100025085 dated 19-FEB.2021

Tahsildar & Jt. Registrar ,

Page 1 of 4
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© Government of Telangana
Tahsildar & Jt. Sub Registrar Offics, Marikal Narayanpet

I do hereby solemnly affirm and state as follows:

I intend to convert tollowing land(s) from Agriculture to Non Agriculturat use:

Village: Chittanur

Survey Number an;i Suly Bivision No, £ xbent for Cunversi;:{;c‘ Gts.y
208 /es 18,2800 “

" 29%/wm/2 | 0.0800
EQQ!&Z 0.3800
301/ | 1,0400
304/ 506 2.0900
304/2 4,0300
306545 3.2800
305/= 4.1000.
305/es 1.2180
308/e 5.0800
306/ 5.2400
306/s 5.2400
307l 8,1700

308/si2 18.0200
08/eA 2.1700
309%/e1 8.0800
3094 4.2000
31 ‘ 8.0000
310/a 1.2800

Total 97.1800

1. The said propeny is not Forest, Endowment, Waki o1 Goverment prupesiy. Tie bausfer of ihe properdy is ol ~
prohibited under Section 224 of Registration Act, 1908,
2. There is no counl order or injunction restraining to morigage of the said tand. v
3. The pronosed property mortgage is not in contravention of the lollowing laws: v
« The Telangana Land Aetorms (Ceiling on Agricultural Holdings) Act, 1973,
+ The Telangana Scheduled Area Land Transfer Regulation, 1979.
Page 1 ¢i 2

This Underiaking is generated hom haps ddbaan.ieianganagovin on, 1570272021 7.27 PM
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4. That the land in not in FT1. v
5. Will not take any measures that affects water courses, FTL of tarks, or deviate frore zonal raguiations. v
8. Wil not clafm title based on conversion proceedings. v
Q The Land is not under Migation/dispute. ¥
@ | am awate that there is some discrepancy in area of sub-divisions of 288/e, 209/0/2, 209/es2, 301/7, 304/ 5uk, v

304/, 305itse, 305/, 305/, 305/es, 3Ubies, 306/, JVT7/es, 308/e/2, 308/, 309/, 309/3, 31 0/e, 310/ survey
number, 1 have satisfied myself about the area as per ground position.

Declaration

I have rarefully read and understoad / clearlvi heen made aware & of the ahove confents and. | declare that the
particulars furnished above are true. | will be liable for eriminal and civil action, if itis proved otherwise at any point of ime.

Place , N o ok
Chittanur Name cmaﬁdj o0& D65 BHEO
D583E: SO

ool Anoed DS pld
H208ET e

Rio Yillage Chittanur

Mandal Marikai

PPB No. TO1190130870

Date 19:02/2021 5/0

1T

For SA DHARAN SPONGE IRON PYT. LT
. 4
Y _?,‘q-éﬁ\r?*r

S.%. Lakshmi Natayana
Mansging Direcie!

This Undertaking is generated from htips:/fdharani telangana.gov.in on ; 19/02/2021 7:27 PM Page 2 of 2
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@ Government of Telangana
- ] Tahsiidar & Jt. Sub Registrar , Marikal,Narayanpet
Challan No, NPM2100025085
\Name o _i;vcmdﬂtieﬁ iwc_)oeg 3)55 935 @méﬁ&l Fol -
__Aadhaar NO. ! *"*"**251 8 ......

F\nooue No

NALA Oharges 233846 00 B T

Total Amount 2334600
. T TWO LAKH THIRTY THREE THOUSAND EIGHT HUNDRED FORTY SIX
In Words Rupees Only

AadnaarNo. | =H2sis e
KhataNo, 977 e o
‘PassbookNo. (701190130870 e
?Name vvcmmoz% Amos &):;ro a;de.) vmeacall g‘cf"e.s" i
Address | DS, 20858, :"éa‘i}s‘ | oS B

-~ Property Delails as per Dharani, Mandal & Marikal,Narayanpet
ot _
Transaction Type L Nma

4 "hg“ﬁiau’zm

Tahsildar & Jt. Sub Registrar,
Marikal,Narayanpet
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61

SO0 e giesein
DT> S0 HPso

e B0 diraiasy Srs), Sgo
& D aesoies B A2l
Jodeo D Bo8Ed o
>DavfJowB  : T01190130870

yre Jonb 977

1. Namret D0 208 1 Aroaaiitied Amod 2iS 238 808l e
2. So&/PE DY [ AonISBR ol 283 IS d8El roree

a3, ; PN ERENNE

4, afoards  DHRTE,S0BYES orEom D

5. Mwdn  amddd

T T XY

®
2

o

7. Bprrel> Soso JE /Kl 38 395wy

This passbook has been generated trom hitps:fifrms.telangana.gov.in on : 19/02/2020 3:36 PM

oches b

2857780

é:;o%gs Dosto

Page 1 of 5



62

SO0 gehein
B UG0S D60 Eams PO T
Boodao 5828 30 AT
S5IRRAD 4070 DIBSNe0 36 :19-02-2020
550l | 9d5 Doab/ 08 dows Bowd | vbgnw ML | dro oS 28 ; garidaen | orkrh hosso
i___.....n.. . e e e e s+ aiaee A= Aa < § e e 2 T A e e e rpeme T S e et -
1 155/ati2 0.6100 | FaoR'en S -
R
2 278l 5.0000 | E5ffen Sgr fop s
3 | 289/ 1.2700 | ke Sy e
r‘—ﬂ j
4 |290/ 11,0000 | €0Fe0 Ber e
= N . it
5 Y0/ 5, 18U0 | Soor’en S s
T
5 291/e 1.1000 | S50ffen Se N
7 203/ 5.0200 | §soffen S
8 230 5.3000 | Saue by e
9 | 294/es 9.3800 | Fxafen Sy Bl
L
10 | 295/ 7.2200 | Saofi'es Sy Y-
i1 | 2072 2 0RO | E Py N "IG;t
4
12 1297/w/ 6.1300 | Rt Ser G-
i
13 | 298/w 18.2800 | Sofes e T L
=)
14 | 299/e/2 0.0800 | Saof'eo S W
a0
15 1299/e1 4,0000 | 50Feo Siege -
]
I e . , g
io | 2o9iess 0.3000) | Frof'en Segr o
,b;ﬁ
17 {301/es 10.3900 | §AR% e A

This passbook hias been genesaled from hitps:/#ilrms.felangana.gov.in on

:18/0212020 3:36 PM

Page 2 0f 5




63

-
§
12 301 1.0400 | maiies s !
18 1 304m 4,0300 | Saak'e Sy R
20 1304 20000 | £ o B D
. |
2t 13055 41000 | Fa0f%n S ol
i 22 130570 3.2800 | Faoften Ny o |
T TSR SO N I TR
.28 | dusies 1,210 | sore g [
{ i V
5 ' _ B __w.. I R |
24 1305 50800 | €36of%e any
R R R N I,
| 25 | 306/ 5.2400 | 558" g
—— . e |
; oA ook - ‘i‘ﬁ' .
20 300/ S.2400 1 Solas wg' B
- .
27 3070 9.1700 | S0fen i bl
% ...... -
| 28 30871 2.1700 | €5, S s
L 9a | 308/ 10,0200 | &85 aw A
5 - 1 o
1
; o i
[ 30 309/ 4.2000 { Foftes S R |
|
oA
31 13091 8.0900 | Saofen S T
: 4o
32 310/ 1.2800 | §50F%e0 S L
e
33 {310/e 8.0000 { Eaffen FoN X
.. RN 1.
34 ) 3iijei £.3200 | Faoffen o "1-;,
{3
35 |312/ef1 0.0400 | 5% S Ly
36 | 31202 10.0300 | £5F0 Sy A
27 Intak. 14 2600 | Paufte, o "Evé
i Y. v oA U «J%» ‘~/4::

This passbock has been generated from hiips:/ilrms. tetangana.gov.in on

1 19/0212020 3:36 PM

Page 3015



64

I | : !
©ag A 7undes 1 2800 1 Frnakfs o i ) :
I} oy PR —_ - - o - !
e 39 | 32171 18.2600 ; §8fe Sy
3
40 | 322/ 5.2200 | Saofen SeF
r o ] i
‘ 41 322/ ; 41000 1 22:F e Ser I'LV.»'
b
42 325/ 10,2900 | E%0F%en 47 N
43 | 326/ 14,1800 | s0K%e g N
44 | 327/ 8.3900 | &R0 Ser
. .
45 | 331/e 0.3100 | &5oRe: S U
s . o
4G 333 1.53100 | Foiow ug i
I8 9Rgo 2721100

This passbook has been generated frum hitps:/ilnns.telangana.gov.in on : 19/02/2020 3:36 PM Page 4 of 5



65

vt D gueis TG e
H Ly Mgt A dmg

Urilgue tdentification Authorty of india

BTt il L
S0 b, wodido 480, Trisiu o,
-::r';p.(’:&:ﬂ. 20884, 20rardiskh o,

i ik - 508351

Addraas:

S0 Veermnna, H NO 4-90, HANUMAN
WADA, DHANWADS MANDAL, Marikal,

; Mahbubnagar,
Andhra Pradlesh - 508351
8114 2827 7692
) _ Vil : $149 5083 2806 8218
R ovar | ER) boineukdstgovin | GD) wwwuldalpov.in

1§
£
z
:
E
8114 2827 7692
© VADN: 9¥49 5083 2808 5418

CEOTRNS0 (018 G|




66

SRyt




67

Government of Telangana
Tahsildar & Jt. Sub Registrar Offlce, Marikal

NALA Qrder

Proceedings of the Competent Authority & Tahsitdar Marikal Mandal Narayanpet District

Present: GUBBA NAGALAXM| Dated: 20/02/2021
Proedgs. No. 2100177397

Sub:, MNALA Order

Ref:,

Order:

St Ao Aol 008 IS 02 TTer 50 doniled iryodl 265 2 dooidE rgrr Rie Chillanur, Marikal, Nafayanple'
has applied for conversion of agriculture land situated in Sy.No 333/, 33t/e, 32770, 317w/e, 31370, 312/wi2. 312/w/1.

/et extent 47,0100 of Ghittanur Vitlage. Marikal Mandal, Narayanpet District for he purpose of Non- Agrictlture. The
requesl of the applicant is found 10 be consistent with the provisions of the Act.

Hence, the permission is hereby accorded for conversion of the Agricultural Land into Non-Agricultural purpose on the
tollowing terms and conditions:

1. The permission is issued on the re
applicalion;

2. The proposed land transfer is nat in contravention of the following Laws:

a. The Telangana Land Reforms {Ceiling on Agricultural Holdings) Act, 1973
b. The Telangana Scheduled Area Langd Transter Regulation, 1959
c. The Telangana Assigned Lands (Prohibition of Transiers Act), 1977

3. The grant ol permission can not be conslrued (hat the contents of the application are ratified or confirmed by he
authorities under the Act.

4. The permission confirms that the conversion teo has bean paid under the Actin respect ol above Agricultural lands
for the limited purpose of conversion into Mon-Agricultural purpose.

5. H does not confer any right, fitle or ownership 1o the applicant over the above Agricuftural Lands.

8. This permission does nol preciude or restrict any authority or authorities or any person or parsons or any individual or
individuals Or others, colleclively of severally: lor injtiating any aclion or proceedings under any law for the lime being
in force.

7. The conversion fee paid will nol be returned or adjiusted otherwise under any sircumstancas:;

8. The autherities are not responsible for aay incidental or consequential aclions or any loss
caused otherwise due to or anising out of such permission granted on any false declara
by the applicant.

8. The authorities reserve the right 1o cancel the permission i &
misrepresentation or by mistake of facl.

quest of the applicant and he is solely responsible for the contents made in the

occurred to any body or
tion, claim or deposition made

is lound that the permission is obtained by fraud,

& m%/%—ama

Tahsitdar & Jt. Sub Regtstrar Office, Marikal

To
St arons656e3 ol 958 2565 92938 Prpe
Schedule

This NAL

A Order is generated from hitps:fidharanitelangana.gov.in on © 20/02/2021 1120 AM Page 1 of 2
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ISIIII.N_o.’. Village fo‘lam;a[& Di.;;ﬂ;; Sy.No. T"‘a'eﬁ‘i’i;ié;:h“"  Extent '°rg"::::;2 dp""‘“iss'"" Remajii |
e 31”;: ____________________ é = o 2 .
2 Ch"‘g';‘r‘;);a”ngg'l‘a[&. latzen]  ooso 0.0400 |

3 Chmﬁgf;);aMnggrat 2 sen 10.0300 10.0300
; i 1 c gi“ﬁgf;};aﬁgja& 313@"-' 14,3605 ..... 1;1;60{}
R I R
Chil‘g:?';};amﬁ;z'l‘a' & 327;'; 8.3900 I 8.3900
7 | Chi“;';‘:;};a“n;g:‘a'& 3B 0,31;1) 0.3100
8 Chi":jg':;);aﬁzg?a'& | |333lea 1,3?00 B 1?100 L

This NALA Order is generated from httns:/fdharanitelangana.govin on ; 2000202021 11:20 AM Page 2 of 2
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PPR of Pattadar after Transaction
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& NGZ%““Z;}':;]’Q{.Y’L} .....

Tahsildar & Ji. Sub Registrar Oflice,

Marikal
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Government of Telangana
Tahsildar & Jt. Sub Registrar Office, Marikal

Type ol tansacllon : NALA

PFB Mo. TOU1801 30870
District Marayanpel Mandal Marikal
Village Chiltanur Khata Ho. 977
‘ Bt i : S
_— = _— 5’0400 -
= e :
o o S -
- o i e e o . . -
6 “;2?;"0 ) - . :
3 - ‘; .............. . et ‘3100 e

H

:

i

FPB No, To 1199130870 3
Hame ol ol 065 236 S8 g Aadhaar Number RARRNAX251 0 .
Address oabn b8, Podbn 58, 0888, 0g3rh Father's /Husband's Name  amacscssd ok 205 135 02008 g

Page 1 of 4




71

o aogs of ag), Dde

00180

85100
Mie 1.270G B auSs 8.2700

3 EERFEY

16,2500
5.2200

a 3 ; 0.0450 st

5 Ndimis

10,0300 ArR e 44000

& 313y 14,3600

02000

7 N Paie 1. 2500 T

10,1800

a 321/ 18.2600 AT

Rt

AR N

114500

23900

a.0100

1.3100

& ,wgﬁ.ﬂgfg}j\?;.\

Al & croaw 3 Adah e,

Marikal
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Seon s JEoEco
823608 & aronotl 96 0836 s*orgeabo, Marikal

Tl dra: WALA

S Bl TO1190130820

By Narayanpet HsoEno Mariical

o Chittanur FH 977

L 3 tiet 8.3200

4 3H2iei 0.0400

10.0300

14,3600

5 I Feriea 1.2500

D & 327is £.3900

K ; 33l 0.3100

i onted nyod oef piS o0k g egrb 3l XARAKXXX2518

SEEe o 58, mon bE, 20688, agrts sl /&g b #0risch amof oS PG S8 trgrer l

Page 3 of 4



73

Government of Telangana
Tahsiidar & Jt. Sub Registrar , Marikal,Narayanpet

Challan No.

NPM2100025146

Name oS3 Aol 085 PIS OwaEl rorer

Address DB, 30056, Teicioes HeS, FEcoe HES T
~Aadhaar No. wREIG518

P

‘NALA Charges

112815.00

_ Total Amount

112815.00

“In Words

ONE LAKH TWELVE THOUSAND EIGHT HUNDREDFEFTEEN R;pees Only |

oy e e ek

-Aadhaar No. *2518
Khata No. 977
FPasshook No. T01190130870

“‘Name

HroGEE Amyod o8S 23 SBE] rarer

Address

Dietaile 2

— e LA R

CPranerby
Eroheny

DS, 285S, ol D, oces 26

g per Dharani, Mandal &

éf District

?Trgrj_;_@_(ition Typ

Page 1 of 2

éwgﬂ)‘;{;{aﬁ

Tahsildar & J1. Sub Registrar,
Marikal,Narayanpet
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Social Sislus
Address

Type of Transaction : NALA

District; Narayanpel

0208l rge

Mandal: Marikal  Village: Chiltanur

rowtssed ol o8 P38
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Government ot Telangana

Tahsiidar & Jt. Sub Registrar , Marikal , Narayanpet

01180130870

SudRkEwArIT 40
A BT

Aot ol 65 256 bl rorw
ot mod ovd P8 0088 rorer
866

DRI, D08, meSataee D, edobe 5S

311/t 312/, 312/e/2, 313/e,
Ri7e/fes, 327/, 331/, 333w

Khata No.,:

8.3200,
0.0400,
10.03060,
14.3800,
1.2500,

8.3500,

03100,

1.3100

Total] 47.0100

Uharge | ype

. NALA Charges
Total

Amount in INK
112815.00
112815.00/-

Payment of Rs. 112815.00/ is made through e-challan No ;

Page 1 of 2

Yahsiidar & Jt. Sub Registrar,

Marikat . Naravanpet
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Government ot Telangana

1 rimy hsa.mhy snlamnly affirm and state as follows:

Lintend to convert following land(s) from Agriculture to Non Agricultural use:

Village: Chittanuy

B Survay Number and Sub Division o, Exieni jur Cunversion (Ac. Gis,)
31 Y/ ent W 83240
mmmmmm o . . — e S
312 ' o 00400
- 313/ 14,3600
3170/ 1.2500
327/ ” 8.39300
- vy S 031 -
33/ B 1,31.'.:“'3
e Il s

1. The said property is not Forest, Endowment, Wakf or Government propert

y. The transter of the property is not v
prohibited under Section 22A of Registration Act, 1908,

2. Thore is 70 GOt GIO&T GF NjUnGHoN restraining 1o mortgage of ho said land. pac)
3. The proposed property morigage is not in confravention of the tollowing laws; v
+ The Telangana Land Reforms (Ceiling on Agricultural Holdings) Act, 1973
+ The Telangana Scheduled Area Land Transfer Heguiation, 1979,
4. That the land in not in ETL. )
5. Will not take any measures thar atiects water courses, i TL. of tanks, or deviate from zonal regulatons, &
5. Will nat claim title hased on conversion procesdinge, &
7. The Land is not under litigation/dispute. ¥
&. 1 am aware that there is some discrepancy in area of sub-divisions of 311/es1, 31 2/ef2, 312/, 3131w, 317esles, v

Jd?ﬂ'ﬂ, 33 HU, 333/ su vey nurniyer. i have saiisiied lllybefl avoui e dred ds puer QIUUIIU pUinEU!E

Declaration

| have carefully read and understood / clearly®? been made aware & of the above contents and. | declare that the _
particulars furnished above are trus. | witl be fable tor criminai and civil action. if it is proved otherwise at any point of time.

Place . . el amod v B3E
Crittainui Naine P ;;"’Q‘W

This Undertaking is generated from hitps:/idharani.telangana.govin on : 18/02/2021 8:29 PM Page 1 of 2
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19/02/2021
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$/0
R/q Village

Mandal
PPB No.

For SA) DHARAN

ranited anod ood 236
B0:8E! ey

Chittanur

Marikat

ToH180130870

OHGE IRON PVT LTS

S.Y. Lakshi Narayana
idgnaging Dirglor

This Undenaking is generated from hips:dharani.ielangana.goviin on : 19/02/2021 8:29 PM
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